ITEM NO.63 REGISTRAR COURT. 2 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

BEFORE THE REGISTRAR MR. SANJAY PARTHAR
Petition(s) for Special Leave to Appeal (C) No(s). 19309/2017
ANIL KUMAR GOEL & ANOTHER Petitioner(s)
VERSUS

STATE OF UP & ORS. Respondent (s)

Date : 14-12-2017 This petition was called on for hearing today.

For Petitioner (s) Mr.Pardeep Gupta,Adv.
Dr. (mrs. ) Vipin Gupta, AOR

For Respondent (s) Mr .Amar Deep Sharma,Adv.
Mr. Rakesh Uttamchandra Upadhyay, AOR

UPON hearing the counsel the Court made the following
ORDER

Ld.counsel for the respondent No.4 has stated that the copies
of the pleadings have not been provided to him by the petitioner.
Ld.counsel for the petitioner shall provide the copies of the
pleadings to the above Ld.counsel within a week's time and file
proof. Ld.counsel for the above respondent shall file the counter
affidavit within a period of four weeks thereafter.

Service of notice is complete on the respondent Nos.2 & 3, but
no one has entered appearance on their behalf.

Fresh steps for the service of notice by usual mode to the
unserved respondent No.l shall be taken by the Ld.counsel for the
petitioner within a period of three weeks. Dasti in addition is
permitted to be served through the Ld.Standing counsel representing
the State of U.P.
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